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(or allotment of residential accommodation 
in Delhi; 

(b) if so, whether officers hitherto employ-
ed with Central Government on reversion to 
State Government but continuing to be 
posted in Delhi, are allowed the continu-
ance of the possession of residential accom-
modation earlier allotted to them ; if so, 
are there any exceptions to such a rule and 
rea on thereof ; 

(c) instances where Ministry has rejected 
or unduly kept pending requests for trans-
ferring quarters from the Central Govern-
ment pool to that of State Government for 
such officers who on reversion from the 
Central Government joined the State 
Government in Delhi it elf; if so, the rea-
sons therefor ; and 

(d) if so, how do the Ministry now pro-
pose to deal with such cases 1 

THE D PUTY MINISTER IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRI MOHAMM D USMAN ARIF): 
(a) As per the existing policy of the 
Government the officers of the State Govern-
ments who are po ted in their Liaison offices 
in Delhi/New Delhi are considered for allot-
ment from General Pool accommodation on 
restricted ba is depending upon the merits of 
each 'case, under the reciprocal arrange-
ments of accommodation with the State 
Governments. 

(b) State Government officers on rever-
sion from Central Government to State 
Governments cease to be eligible for gen ral 
pool ace mmodation. However, if such 
officer join the Stale Governments in their 
offices in elhi itself, their requests for 
retention of a ommodation of the general 
pool are considered on merit under the reci-
procal arrangement. 

(c) and (d). Information is being coHect-
ed and will be laid on the Table of the 
Hou e. 

Priority ccorded to SC and ST Govern-
nt mp)oyce in Ilotment of Govern-

m nt accommodation in Delhi 

]0740. SHRIMATI SUMATI ORAON ; 

Will the Minister of WORKS AND HOUS • 
ING be pleased to state: 

(a) whether on out of turn priority or any 
priori ty is accorded by the Directorate of 
Estates to Scheduled Caste/Tribe Central! 
State Government employees posted in 
Delhi, in the matter of aJlotments of llesi-
dential accommodations to them in Delhi ; 

(b) if so, the quota allocated, if any, for 
such alJotments ; 

(c) the total number of quarters which 
stand allotted in this category as on 
1-4-1983 ; and 

(d) the number of applications in this 
category which are pending as on 1-4-1983 
and proposals, if any, to clear such cases 
in the near future ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRI MOHAMM 0 USMAN ARIF) : 
(a) and (b). So far as SC and ST Central 
Government Employees are concerned 10% 
vacancies in types A and Band 5 % vacan-
cie in types C and D in the General Pool 
in Delhi are reserved for them. The allot-
ments are made in the ratio of 2:1 to the 
SC and ST employees respectively. 

As regards SC and ST State Government 
employees posted in Delhi are concerned, 
there is no specific reservation for allotment 
of General Pool accommodation. AJlotment 
of General Pool accommodation to State 
Government employees posted in Delhi is 
restricted and is c n idered on the merit of 
each case under the reciprocal arrangements 
enterl;;d into with the respective State 
Government . 

(c) During the current allotment year 
(which commenced from 1.4.82),435 quarters 
have been allotted to SC employees and 168 
quarter have been allotted to ST employees 
from the General Pool in Delhi. 

(d) The information js compiled periodi-
cally and the late t informatioD regarding 
General Pool in Delhi available as on 1.2.83 
is as under: 
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SC employees 

ST employees 
.. 8375 

826 

A orash progr mme or construction or 
quarters in the General Pool in Delhi has 
already been launched and on completion of 
the same the waiting period of these em-
ployees w'lI be reduced. 
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